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Provided further that in case the ﬁfassessee transfers or
converts (otherwise than by transfer) into' money the aforesaid
equity shares specified in this notification. allotted to him in any
manner within a period of three years from the date of their
allotment, the initial investment made by such assessee in such
equity shares shall be chargeable to tax under the head ‘'Capital
Gains”’ in accordance with the provisions ot the said section.
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